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ORJDER
CA No.57A/2016 & CA No0.69/2015 in CP No. 13/397-398/NCLT/MB/MAH/2015
As to CA 57A of 2016, for the Respondent side agreed for grant of leave to

the petitioner placed the facts mentioned in the Applications before this Bench in
an affidavit save and except the averments about 2nd Respondent getting married
and other personal allegations against father, this Bench hereby grants leave to the
Petitioner to file Affidavit to bring in the facts that have been mentioned in the
Application except the allegations in relation to the personal life of 2n Respondent,
without prejudice to the rights and contentions of the Respondents side within two

weeks, reply within two weeks, rejoinder, if any, within one week.

Cont.... on pg.2



2 CA NO.57A/2016 & CA No.69/2015
In CP No.13/397-398/NCLT/MAH

As to CA 69/2015, the Respondent side has candidly submitted that they do
not have any objection to allow this Amendment, if it is without prejudice to the
rights and contentions of the Respondent side, this Bench hereby allows this
Amendment without prejudice to the contentions of the Respondents directing the
Petitioner side to carry out the amendments within two weeks hereof, reply if any
from the Respondents and proposed Respondents within two weeks thereof,

rejoinder if any within one week thereof.

List this CP13/2015 for hearing on 25.06.2017.

Sd/- Sd/-
V. NALLASENAPATHY B.S.V. PRAKASH KUMAR
Member (Technical) Member (Judicial)
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